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63

| Iranslation in Lnghich of “2010-en eos amadolmilmie qum(a 10MEaUY

DOEE B0 mrIvedn) @rd:q T published under the authonty of the Governor |
ACT 5 OF 2011

THL KI RAT A UNIVERSITY OF FISHERITS AND OCEAN STUDIES ACI, 2010

An Act to establish and imcorporate a Umiversity of IMisheries and Ocean

Studies in the State of Kerala and to provide for matters connceted
therewith or naidental thereto

Preamble -—WiiLrias, 1L 1s cxpedient to cstablish and incorporate a
University for the development of {isherics and occan studies and for ensuring
proper and systematic instruction, tcaching, training and rescarch and extension
exclusively in fisheries and ocean studies in the State of Kerala and to provide
for matters connected therewrth or incidental thercto

Bi 1t cnacted in the Sixty-first Year of the Republic of India as follows —
Cnaritr |
PRI IMINARY

V' Short title, extent and commencement -{1) Vs Act may be called the
Kerala Univeisity of 1isherics And Occan Studics Act 2010

(2) It extends 1o the wholc of the State of Kcerala

(3) It shall dcemed to have come mto force on 20th day of
November, 2010

2 Definttions --In this Act, unless the conteat otherwise requires, - -

(a) “‘Acadcmic-Council” mecans an Academic Council of the University
constituted under section 17, y

(b) “Authority’” mcans any authonty of thc University Spccﬂm:d in
scction 9,

(c) *“*Chanccllor’” mcans the Chancelior of the Universaty,

(d) “Lxtcnsion cducation’” mcans the cducational activitics concerned
with 11sheries and Occan Studies and training of fishcrmen, fish farmers and
other groups scrving fishing 1n modern fish farming practices and the various
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phases of scientific technology rclated to fisheries and fish production,
processing and markcting and includes demonstration to carry out the new
technology and innovation through colleges, schools and regional centres
concerned with the subject matter of demonstration,

(¢) “Department” means a Department specified 1in section 23,
() “Decan™ means head of the faculty of the Umiversity, .

(g) “Department Goveming Council” mcans the Department Governing
Council specified in section 24,

(h) “Director of Extension’ mcans the Director of Extension appointed
under scction 42,

(1) “Dircctor of Rescarch™ means the Director of Rescarch appointed
under scction 41,

() “Director of School™ mcans the Director of the schools appointed
under scction 43,

(k) “Tinance Officer” mcans the tmance Officer of the Umversity
appointed under section 37,

(1) “fisheries™ means fishing, fish farming related to the conservation,
devclopment, propagation protection, eaploitation, processing. value adding hhe
activiies of fishing and fish products connccted with education and research and
1t includes all scctors comprising Biology, 'nvironmental Science, Technology,
I:conomics Social Science,

(m) “Tisherics cducation™ means all education in production,
conscrvation. processing, trading and sustainable management of all fishery
rcsources

(n) “I''shermen Community” means people mainly engaged n fishing
acuiviies for hvehhood

(o) "Fish farmer™ means the person doing farming of different vanicues
of aquatic amimals and plants for his hivelihood or to cnable him to carn
cconomic gam at any stage of their life cycle

(p) "lish processing industry” means and includes processing and
valuc additon of fish products and industrics connccted wiath 1,

(q) "Tish Resources" mean all aquatic iving resources,

(r) ““Hcad of thc Dcepartment™ mcans a Head of the Department
appomted under scction 23(2)

’
e o e et — .
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(s) “Hostel” mcans a place of residence for students of the University,
mantamed or recogmzed by the University cither as a part of, or scparatc from
a school, .

(1) “lLcgislative Assembly” mcans the Legistative Assembly of the
Statc,

(u) “Occan Studics’™ mcan all cducation and rescarch 1in Ocean Studics
including occan resource development hving and non-living resources and their
cxploration, conservation, fostering, consumption, management and trade,

(v) “Officer” mcans an officer of the University specified in this Act or

a person 1n the employment of the Umiversity destgnated as an officer by the
Statutcs,

(w) “Ordinances” mecan the Ordinances of the University made under
*this Act,

(x) “Prcscribed” mcans prescribed by the Statutes made under this
Act,

(y) “Pro Chanccllor” mcans the Pro-Chancellor of the University,

(7) “Regional Centres” mcan Regional Centres recognized under this
Act,

(aa) “College” means an mstitution imparting education 1n fisheries or
ocean studics and maintained by the University situating 1n the State,

Y
1

(ab) “Registrai” mcans the Registrar of the University,

(ac) “Regulations” mcan the rcgulations of the Umiversity made under
this Act,

(ad) “Research Council” mecans Rcsearch Council under this Act

(ac¢) “Scheduled Castes” mcan the Scheduled Castes specified in
rclation to the State under Article 341 of the Constitution of India,

(af) “Scheduled Tribes™ mcan Scheduled Tribes specified 1in relation to
the Staic under Article 342 of the Constitution of India,

(ag) *‘School” means any of thc schools specified in section 20,

(ah) “School Goverming Council” means the School Governing Council
specificd 1n section 21,

(a1) “State” means the State of Kerala,

33/406/2011/DTP
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(ay) “Statutes” mean the Statutes of the University made under this Act,

(ak) “Student of the University’” means a person enrolled 1n the
University for taking a course of study for a degree, diploma or other academic
distinction duly instituted,

(al)" “Teacher” means a person appointed by the Govermng Council of
the Umversity for the purpose of imparting instructions or conducting and
guiding research or extension education projccts, and includes any other person
who may be spccificd by the Statutes to be a teacher,

(am) “Umiversity” means the University of Fisherics and Ocean Studics
cstablished and incorporated under this Act,

(an) “Umversity Governing Council” means the Umversity Governing
Counctl specified 1n section 12,

(ao) ““Vice Chancellor” means the Vice Chancellor of the Umversity

CuarTir 11
THE UNIVERSITY

3  FEstablishment and Incorporation of the University —(1) There shall be
cstablished and mcorporated a University by the name “The Kerala University of
Fisheries and Ocean Studies” .

(2)" The Umversity shall consists of Chancellor, the Pro Chancellor, the
Vice Chancellor, Pro-Vice Chancellor, Dcan, the Registrar, the University
Governing Council, the Academic Council, the Research Co:mcnl, School
Governing Council, Departmental Goverming Councils and other authorities and
officers as sct forth 1n this Act or as provided in the Statutes made thercunder

(3) The University shall bec a body corporate having perpctual
succession and a common seal with power, subjcct to the provisions of this Act
to acquirc and hold property ‘both movable and immovable, to
Icase, scll or otherwisc transfer any movablc or immovable property which may
have become vested 1n or have been acquired by 1t for the purpose of the
Unversity, to borrow moneys from the Central Government or any other State
Government or from any body corporate approved by the Government of Kerala,
to contract and to do all other things necessary for the purposes of this Act
and shall by the said name sue and be sued
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(4) In all suits and other legal proccedings by or agamst the University,
the pleadings shall be signed and venfied by the Registrar or any other person
authorised by him 1n this behalf and all the processes 1n such sutts and
procecdings shall be 1ssued to and served on the Registra

(5) Ihc Icadquarters of thc Umiversity shall be at Kocht in Ermakulam
District

4  Establishment and recogmition of Institutions by the Universiy —(1)
The temtonial junsdiction of the University shall extend to the whole of the State
of Kcrala

(2) lhe Unwversity may assumc responsibility for the establishment,
dcvclopment and opération of any instilution concerning to conduct instructions
in the study of fisherics, occan studics and technical subjects as may be
requircd

(3) All schools and regional centres of research and other mstitutions
coming under colleges the jurisdiction and authority of the University shall form
constitucnt units of thc Umversity under the full management and control of the
Officers and Authorities of the University and no school, rescarch or
cxperimental station or other nstitutions shall be recognized as an affiliated unit

(4) The Umversity may conduct distant education courses all over the
country or abroad or to admit non-rcsident students or to appoint tcachers

~
-

(5) lhe University may recognizc or undertake nstitutions of rescarch in
fisheries and occan studies as rccognivzed institutions for undertaking rescarch

5 Objectives of the University — Lhe following shall be objectives of the
Unsversity, namely —

(1) making provisions for imparting education 1n fisheries, ocean studies
and other allied branches of learning and rescarch scholarship,

(1) furthcring the advancement of lcarming and conduct of rescarch 1n
fishernices, ocean studics and allied subjects

(1) undcrtaking cxtension cducation programmes ,

(1v) to formulate ncw courses and curniculum 1n }isheries and Occan
Studics scctor in accordance with the technical advances 1n the respective ficlds

(v) to act«as nodal agency to establish rclationship with Institutions and
Universities functioning in natioal and intcrnational level,
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-

(v1) to act as a centre of excellence having leading role for Human
Resources Development in Fishenies and Occan Studics sectors

- (vn) to foster and cncourage entreprencurship in fishenies and occan
studics scctor,

(vur) to develop brecds and hybrids of ornamental fishes, prawns and
oysters having featurcs like production capacity, resisting power and good
quality suitable to the environment of Kerala,

(1x) to develop farming practices, fish feeds, fish diseasc control,
resistant and vigilant steps suitable to the sustainable farming of ornamental
fishes, ’

(x) to prescrve the fish bio-diversity of Kerala, to establish their
intcllectual property right 1o develop and utilize the possibilities of new
tcchnology like blo-tcchnélogy,

(x1) to conduct study and to record and preserve the study results
rclaung to traditional fish technology, traditional knowledge, sustainable fish
protcction and to foster development ,

(x11) to strengthen research on fishing and relat¢d habitat and the
relevant environmental factors, and

(x111) such other purposes as the University may decem necessary from
timc to time

6 Admission to the University —(1) The Umversity shall, subject to the
provisions of this Act and the Statutes made thereunder be open to any persons

Provided that nothing 1n this section shall be deemed to require the
University to admut to any course of study any person who does not meet the
rcquired academic standards for admission or to retain on the rolls of the
University any person whose academic records arc below the mimimum standards
required for the award of a degree or diploma or ceruficates or whose personal
conduct 1s such as to inmmcal to the appropriate rights and privileges of other
students and staff, or to admit to any course of study a large number of
students that can be accommodated with the available facilhities of the University
and as dctermined by the Academic Council

(2) Subject to the provisions of sub-section (1) the Government may
direct that the Umiversity shall reserve such number of seats as may be notified
by the Government from time to time for Scheduled Castes, Scheduled Tribes,
Fishermen Community, Other Backward Classes and for students from other
Statcs and Union Territories 1n India
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Provided that no such person shall be entitled to be admitted to the
University unless he or she mcets the standards laid down by the University 1n
respect of such candidates

(3) Nothing 1n sub-sections (1) and (2) prc-vcnts the University 1n
admitting the students from other countrics subjcct to the conditions stipulated
by Government of India from time to time |

7  Powcrs and functions of the Unnersity —The powers and functions of
the, Umversity shall be-the {ollowing, namely —

(a) to provide instruction and training 1n fisheries, ocecan studies and
other allicd branches of Icaming as the University may, dcem fit,

(b) to make provisions for rescarch in fisheries, occan studies and allied
branchcs of lecaming, .

(c) subjcct to the provisions of scction 47, to make provisions for
disscmimation of the findings of rcscarch and technical information through an
cxtension cducation prograimme,

(d) to mstutule and award degrees, diplomas, certificates and other
acadcmic distinctions, :

(¢) to hold cxaminations and to confer degrees and other academic
distinctions for p'crsons who shall have pursucd approved courses of study in
the Unmiversity, College or School unlcss exempted therefrom i the manner
prescribed and shall have passed the prescribed examination of the University or
shall have carried on research satisfactorily under conditions as may bc
prescribed and which has been duly cvaluated,

(f) to confer such honorary degrees and other distinctions as may be
prescribed for distinguished persons

(g) to provide lectures nstructions and training to ficld workers,
villagers and other persons not cnroiled as regular students of the Umversity
and to grant them such certificales as may be prescribed,

(h) to co-operate with other Universitics and authoritics 1n such
manncr and for such purposcs as the University may determine, subject to the
" provisions of scction 4,

(1) to cstablish and maintain schools relating to fisheries, ocean studics
and other alhed branches of lcaming with the prror approval of the Government,
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(J) to cstablish and mamtain laboratories, libranes, research tentres, fish
farms, institutions and muscums for’ tcaching, rescarch and extcnsion cducation,

(k) to rcceive fund from abroad subjcct to rules and restrictions of
Central Government and State Government relating to this in the higher
education and rescarch sectors,

(1) to reccive money as loan or grant from Central Government
Umversity Grants Commisston or other agencies recognised by Government on
security or otherwisc for the programmes subject to the provisions of the,Act,

(m) to create posts on temporary/contract basis for a period not
cxcceding three years for the special projects to be implemented with the
assistance of funding agencies,

(n) to take step for recerving 1n the manner prescribed for remuneration,
service value from industnial-commercial sector, non-governmental organisations
for providing scrvice to parties from India and abroad for the purposc of
improving the resources of the Umversity through research and development
consultancy and training programmes, * )

(0) to take action for cancelling the rccognition of institutions
contravening the statutes of the University,

(p) power to establish institutions under the Cqompanies Act for
manufacturing modern and improved products evolved through reserach
conducted 1n relation with 1'isheries and Ocean Studies and for providing

SCIVICCS,

(q) to function as an authortative agency for advising the Government
and agencies for the formulation of policy in the Fisheries and Ocean Stwdics

Sector and 1ts performance,

-

(r) to create posts for teaching, rcscarch and extension education and

to appoint persons to such posts,
(s) to create administrative and other posts and to appoint persons to

such posts,

(1) to institute and award fellowships, scholarships and prizes in
accordancc with the Statutes,

(u) to fix, demand and receive such fees and other charges as may be
determined from time to time, .

- ! - P
b e e |l . agumeh, . . —— e o i, ———— e a—
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(v) to istitute and maintain residential accommodations for students
and statf of the Umversity,

(w) to supcrvise and control the students of the Unmiversity to enforce
disciplinc among them and to make nccessary arrangemcents for promoting their
health and welfare,

(x) 1o cstablish, mantain and manage, whencver necessary,—
(1)  a Pninting and Publication Dcpartment,
(1)  University L:xtension Boards,
(111) Information Burcaus,

(v)  Employment Guidance Burcaus and such other acuivitics as may
bc nccessary and possible to fulfill the objectives of the University,

(y) to institute and to provide funds wherever nccossary for the
maintenance of,—

(1) weclfarc committee of the employces and studcents,

(11) a Students Advisory Burcau,

(1) an kmployrhent Burcau,

(1v) “a University Students Unton,

(v) University Athletic Clubs,

(vi) thc Nauonal Cadet Corps,

(vi1)  the National Service Scheme,

(vin) University Lixtension Boards, )

(1x) Students® Cultural and Dcbating Socictics,
’

(x) a Publication Bureau, and

(x1) to establish education extension centres relating to T'ishenes and
Occan Studies, and

(xn) Co-operative Socicties and other stmilar institutions for
promoting the welfare of students and cmployces of the Umversity,

() to do all such other acts or make such othcr provisions as may be
deecmed nccessary or desirable to further the objectives of the University

A
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8 Visuation and inspection —(1) The Government shall have the right to
causc an inspection to be made by such person or persons as the Government
may direct of the University, 1ts buildings, laboratories, hibraries, muscums,
workshops and cquipments of any of institution, college, school or hostel
maintainced or administercd by the Umiversity of the tcaching and other work
conducted or done by the Umiversity or under 1ts auspices and of the conduct
of any other functions of the University and to cause an inquiry to be madc 1n
respect of any matter connected with the administration and finances of the
University The University shall caused to transfer any document connected with
such enquiry to the inspection committee

(2) The Government shall, before causing an inspection or inquiry to be
made under sub-section (1), give due notice of such inspcction or enquiry, as
the case may be, the University, and the University shall be entitled to appoint
its representative who shall have the right to be present and to be heaid at
such inspection or inquiry

(3) The Governmecent shall communicate to the Univegsity the views of
the Government with reference to the results of such inspection or inquiry for
its opimon thercon and may, after obtaiming the same, advise the University as
to the action to be taken in pursuance thereof and fix a time limit for taking

such action

(4) The University shall. within the time himuts so fixed, report to the
Government the action which has becn taken or 1s proposed to be taken on the
advice rendered by the Government

(5) The Government may, wherc action has not been taken by the
Umversity 1o the satisfaction of the Government within the time limit fixed, after
considering any explanation furmished or representation made by the University,
1ssuc such dircctions as the Government may think fit and the University shall
comply with such directions

" (6) Nolwnhstandmg‘ anything contained in sub-sections (1) to (5), 1f at
any timc thc Government are of thc opinion that the affairs of the University arc
not managed 1n furtherance of the objects of thc University or in accordance
with the provisions of this Act and the Statutes, Ordinances and Regulations
made thercunder or that special measures arc desirable to maintain the standards
of tcaching of the University, the Government may indicate to the University
any matter 1n regard to which consider to have an explanation and call upon the
University to offer such explanation within such time as may be specified by
the Government

*

—

—— e
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(7y If the Umversity fails 1o offer any cxplanation within the time
-specificd under sub-scction (6) o1 offers an cxplanation which 1n the opinion of
the Government 1s unsatisfactory, the Government may 1ssuc such instructions
as may appcar to them to be necessary and desirable 1n the circumstances of the
casc and may exercise such powers as dcem nccessary for giving cffcet to the
istructions

(8) IThc University shall furmish such information relating to the
administration of the University as the Government required
. Cuarnr 111
AUITIORITE S O T10: UNIVLRSITY

9 Auwthorities of the University —T'he following shall be the authoritics of
the University, namely —

(1) the Scnétc, '
(1) the Unmiversity Goverming Council, °

(1) the Academic Council,

(1v) the Research Council,

(v) the School Governing Councils,

(v1) the Department Governing Councils,

(vu) the lfaculucs, and

such othcr bodics as may be specificd by Statutes 1o be the authoritics of the
University

-

10 The Senate —(1) The Scnate shall consist of the following Members,
namcly —

1 Ex-officto Membeis
(1) the Chanccllor,
{11) the Pro-Chanccllor,

(i) Member of Legislative Assembly where the Head Office of the
University 1s situated, ’

-(1v) the Vice-Chancellor,
(v) the Pro-Vice-Chancellor,
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(v1) the Secretary to Government, Fisheries Department,

(vi1) the Secretary to Government, Higher Education Department or
an Officcr not below the rank of Joint Secretary nominated by him,

(vin) the Secrctary to Government, Finance Department or an Officer
not below the 1ank of Joint Secrctary nominated by him,

(1x) Law Secretary or an Officer not below the rank of Jomt Secretary
nominated by him, and

(x) the Director of Fisheries
2 Nomunated Members

(1) ‘lhrce Deans of I aculties of the University to be nominated by
the Chanccllor in the order of seniority, by rotation for a term of two years,

(11) Five Heads of Departments of the Umiversity or Schools who arc
not otherwisc members of the Scnate, to be nominated by the Chancellor, 1n the

order of seniority by rotation,
(1) Directors of the schools of the Umversity, and

(1v) Nine persons to be nominated by the Government from among
persons having knowledge or interest in I'sheries and Ocean Studies, subject 1o
the condition that, out of thesc onc shall be a member of the Scheduled Caste,
one shall be a member of the Scheduled Tribe, one shall be a member of the
Iishermen communmity and onc shall be’a Women

3 Flected Members

(1} threc members elected by the Members of the Legislative
Assembly of Kcrala from among themsclves, of whom one shall be a member of
Scheduled Caste or Scheduled Tribe ,

(1) Tour members clccled by the teachers of the Umiversity from
among themsclves, of which two shall be women,

(1) Five representatives of students, one each elected from the
full-time regular students of University, Schools or Departments,

(1v) one person elccted frorh among the non-teaching employecs of
the University, and

(2) Thc Registrar shall be the Ex-officio Secrctary of the Senate
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(3) lhe Vice-Chancellor or in the abscnce of the Vice-Chancellor, the
Pro-Vice-Chancellor shall normally preside over the Scnate

(4) The quorum for thc mecting of the Senate shall be onc fourth of
the total members

(5) 1he term of office of the Scnatc shall be five ycais from the date
of 1ts constitution by the Chancellor and the Chanccllor shall icconsutute the
Scnatc on the expiry of 1its term

(6) The Scnatc shall mect at least twice a ycar on dates to be fixed by
the Vice-Changellor and onc of such mectings shall be called the annual mccting

{(7) The Vice-Chancellor may, whencver he thinks fit and shall, upon a
rcquisition in wriung signed by not less than onc-fourth Members of the Scnatc,
convene a special meeting of the Senate |

11 Powers of the Senate —1hc Scnate shall have the following powers,
namcly — .

(1) to formulate the bubllc Policics and programmes of the University,

(n) to suggest measures for the improvement and development of the
University, )

(111) to oconsider the annual report, the annual accounts, the audit
rcport and the development plans of the University and give recommendations
to the Vicc-Chancellor and Governing Council,

.

(1v) to.confer honorary degrees or other academic distinctions on the
rccommendation of the Goverming Council,

-’

(v} to revicw current academic programmes and collaborative
programmecs,

(vi) ta suggest ncw academic programmes consisicnt with the social
rcquircments 1n Fisheries and Occan Studies,

(vi1) to suggest mstitution of ncw degrees, diplomas, certificates and
other academic distinctions, and '

(vin) to exeicise such other powcers and perform such other dutics as
may bc conferred or assigned by this Act or the Statutes
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12 The University Governing Council --- The Governing Council shall be
the chief cxecutive body of the University and shall consist of the following
members, namely —

1 Ex-officto Members
(1) the Vice-Chancellor,
(1) Pro-Vice-Chancellor, .

{11) Sccrctary to Government, Fisheries Department, Government of
Kcrala,

(1v) Sccrctary to Government, Higher Education Department,
Government of Kerala,

(v} Sccretary to Government, ['inance Department, Government of
Kerala, .

(v1) Law Secretary or Joint Secretary nominated by the Law Sectetary,
(vn) two Dcans of the facultcs,

(vin) two Dircctors of Schools of the University by rotation by
alphabetical order for every two years, and

(1x) the Vice President of Kerala State Council for Science and
Technology and Envirdnment

2 FElected Members - -

(1) threc members clected by the teachers of the University other
than Dircctors of the Schools from among themsclves according 10 the principle
of proportional representation by mecans of single transferable vote, of whom
onc shall be a woman ,

(1) one member elected from among the regular students of the
School, Departments and Unmiversity in such manner as may be prescribed

3 Nominated Membeir s

(1) two members of the Lcgislative Assembly as noniinated by the
Government ,

(1) An expert in {isherics nominated by Indian Council of Agniculture
Research,

(1) A representative of the fishermen community with knowledge 1n
the field of Tishenies or Ocecam Studies nominated by the Government,

i — i . e . - -
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(1rv) A Scientist of eminence in Ocean Studies nomnated by the
Ministry of Earth Studics,

(v) A rcpresentative of fish farmers nominated by the Government

(vi) A representative from the registered fishermen unions nominated
by th¢ Government ,

(vii) A representative of fisherics industry nominated by the
Govermnment

Provided that 2 nonmunatcd member shall not be eligible for re-nomination

13 Reconstitution of the University Governing Council —(1) The
University Goverming Counci] shall be reconstituted every four years

(2) LEvery member of the University Governing Council other than an ¢x-
officio member shall, subject to the provisions of this Act and the Statutcs
madc thercunder, hold office until the next rcconstitution of the Unmiversity
Goverming Council unless otherwise specificd herein

Provided that no member nominated or clected in his capacity as a member
of a particular body or as the holder of a particular office shall hold officc for a

longer perniod than three months after he has ceased to be such member of that
body or thc holder of that officc ’

Provided further that where an clected or nominated member of the
University Governing Council 1s appomnled temporanly to any office, by virtuc of
which he 15 cntitled to be an cx-officio member of the University Governing

Council, he shall continuc to be such clected or nominated member, as the casc
may bc

(3) When a person ccascs to bc a member of the University Governing
.Council, he shall cease’to be a member of any of the Authornties of the
Unriversity of which he may happen to be a member by virtuc of his membership
of the University Governing Council

14 Powers and functions of the Unversity Goverming Council —(1)} The
University Governing Council shall be the supremce authority of the Unmiversity
and shall have the power to 1cview thc actions of the Academic Council and the
School Governing Council save where the Academic Council or School
Goverming Council has acted 1n accotdance with the powers conferred upon 1t
under this Act, the Statutes, Ordinances and Regulations made theicunder and
shall cxcrcise all the powers of the University not otherwise provided for by this
Act
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Provided that 1f any qucstion arises as to whether the Academic Council or
School Governing Council has acted 1n accordance with such powers as

aforesaid or not, the qucstion shall bc dec:ded by the Chancellor and his:

decision shall be final

(2) Savc as othcrwise expressly provided m this Act, the University
_Governing Council shall have the following powers, namely —

(a) to makc, amcnd or repeal Statutes on its own motion for the
considcration of the Chancellor for his assent,

(b) to amend or cancel any Ordinance or Regulation passed by the
Academic Council,

(c) to review, 1f necessary, any acadeinic or administrative deeision
taken by the School Governing Council or Departmental Governing Council,

- (d) to approve institutions of fellowships, scholarships,
studentships, bursancs, medals and prizcs and organise exhibitions 1n accordance
with the provisions of this Act, Statutcs, Ordinances and Regulations made

thereunder,

(e) to institute Professorships, Associate Professorships and
Assistant Professorships and such other teaching or rescarch posts as 1t may
dcem neccssary,

(D) to cstablish and mamtain such institutions as 1t may, from time
to time. deem necessary, |

(g) to prescribe the terms and conditions of service of the
cmployces of the Unmiversity,

(h) to fix the cmoluments and presctibe the duties and conditions of
scrvice of teachers,

(1) to icview and take such action as it may deem fit on the annual
report and the annual accounts of the Umversity which shall be placed before 1t
and to consider and pass thc budget according to the provisions of the
Statutces,

(j) to cancel any degree, diploma, title or any other distinction
granted to any person 1n accordance with thc provisions of the Statutes and to
withhold or canccl the results of any candidate at any University examination,

(k) to appoint committees and to delegate to them such functions
of the University Goveming Council as it may deem fit,
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(1) to make Statutes regulaung the mcthod of clection to the
Authoritics of the Universaty, the procedure 1o be followed at the mectings of the
University Goverming Council, Academic Council and other Authoritics of the
University and quorum of members required for the transaction of business by
the Authorities of the University,

(m) to cstablish linkage with other Umiversiucs in India and abroad
in such manner and for such purposcs as 1t may determine, il

(n) to hold, control and administer the propertics and funds of the
University, .

{0) to dircct the form, custody and usc of the common scal of the
University.

(p) to arrange for and ducect the mspection of schools, hostels and
other institutions,

(q) to establish, mamtain and managc such schools and centres of
research and other institutions of higher learming as 1t may deem necessary from
fimc 10 ume,

(r) to appoint teachers and other cmployees of the Umiversity and
-prescribe their duties,

(s) to creatc admimsstrative, mmstetial and other nccessary posts,

() to suspend, discharge, dismiss or othcrwisce take any disciplinary
action against the tcachers and other employces of the University afier giving
. them recasonable opportunity to defend their position,

(u) to exercise supervision and control over the residence and
1Y
disciplinc of students,

(v) to consider the financial cstimates of the University an
accordance with the provisions of the Statutcs made in this behalf,

(w) to oversce the conduct of University cxanminations and approve
and publish the results thercof,

(x) 1@ fix the remuncration of cxamincrs, the pancl of which 1s
approved by the School Governing Council,

(v) to dclegate any of its powers to the Vice-Chanccllor or to a
commiticc appomnted from among 1ts members, and -

(+) powcr for considering schemces aimed to the academic progress
of the University
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(aa) to execrcisc such other powers and perform such other
functions as may be ecmpowered by this Act and the Statutes .

15 Meenungs of the University Goverming Council ——(1) The University
Goverming Council shall meet at least once 1n a month on dates to be fixed by
the Vice-Chancellor after giving due notice to all members |

(2) More than half of the total number of members of the Umiversity
Govemning Council shall be the quorum for a meeting of the Council

Provided that such quorum shall not be required for convocation of the
University or a meeting of the University Goverming Council held for the purpose
of conferring degrecs, titles or other distinctions

(3) When a special mecting 1« convened by the Vice-Chancellor, no
subject other than that 1s shown in the requisition shall be considered at the
mecting

16 Term of office of members of University Governing Council —
(1) An clected or nomunated member of the University Goverming Council shall
ccasc to hold office on the day immediately preceding the date of reconstitution
of the Umiversity Governing Council which elected or nominated him

(2) The members of the University Governing Council, other than the
clected or nominated members who have ceased to hold office by virtue of the
provisions of sub-section (1) shall be competent to exercise the powers and
perform the functions of the Untversity Governing Council under this Act and
Statutes, Ordinance and Regulations made thercunder

(3) The quorum other than those who have ccased to hold office by
virtuc of the provisions of sub-section (1)} for any meeting of the Unmiversity
Governing Council shall be more than half of the remaining members

17  Constitution of the Academic Council —(1) The Academic Council
shall consist of the following members, namcly —

(1) the Vice-Chancellor, Chairperson,

(1) the Directors of all Schools, '
(11} the Director of Research,

(1v) the Director of Extension,

(v) the Director of Fisheries, Government of Kcrala or
representative not below the rank of his Additional Director,
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(vt) the Dircctor of CMIRI or representative not below the rank of
his Principal Scientist.

(vi1) the Director of CIF']1 or representative not below the rank of his
Principal Scientist,

(vut) the Director of CMI RYL or representative not below the rank of
his Principal Scientist

(1x) the Dircctor of NIO o1 representstive not below thesrank of his
Principal Scienust ,

(x) five Hcads of Departments of the Unmiversity clected {from
among themsclves,

(x1) one facully member of cach <chool clected from among
themsclves,

(x11) two members clected from among the Postgraduate students of
thc University, and

(x111) onc faculty member/scientist from each Local Administration
Centres/Regional Centre nomimated by Vice-Chancellor

(2) The Academic Council shall meet at least once in three months

(3) Omnec-third of the total number of members of the Academic Council
shall form the quorum ot a meeting of the Council

(4) the tenure of the Academic Counct! shall be such as may be
prescribed by the Statute

18 Powers, functions and duttes of the Academic Counci! - (1} The
Academic Council shall, subject to the prowvisions of this Act and Statutes, have
genceral control over the academic matters of the Umversity and be 1esponsible
for the maintcnance of standards of instruction, cducation and exannnations
within the University and shall exeircise such other powers and perform such
other functions as may be conlerred or imposca upon 1t by the Statutes

(2)  Subjcct to the provisions of this Act and Statutes the Acadennc
Council shall have the following powers, dutics and functions, namely -

(a) to advise the University Governing Council on all academic
matters,

(b) to make regulattons and to amend or repeal the same,

(c) to approve the courses of studies in the msututions maintained
by the¢ Umversity,

-

33:406/°011,01P



82

-

(d) to approve thc qualifications of teachers in schools and other
institutions mawntained by the Umversity.

(c) to approve the qualifications of students for admission to the
vartous courses of studies and to the cxaminations and the
conditions under which exemptions may be granted, ,

(f) to consider and approve proposals for the instruction and

traiming 1 such branches of leaming as 1t may think fit;
|
(g) to consider and approve proposals for the institution of

Professors, Associate Professors, Assistant Profcssors, Readers, Lectures and
other teaching and rcscarch posts required by the Umiversity,

(h) to approve proposals for determining the degrecs, diplomas and
other academic distinctions that shall be granted by the University,

(1) 1o decide which examinations of other Universities may be
accepted as equivalent to those of the University and to negotiate with other
Univessities for the recognition of the cxaminations of the University,

() to approve, modify or revise schemes for the constitution or
rcconslitution of departments for teaching, research and extension cducation
bascd on thc propoxals received from the School Governing Council;

(k) to maintain standards regarding post graduate teaching,
rescarch and cxtension education,

(1) to give advice to the Unrversity in all academic matters and to
submit feasibility report before the Governing Council regarding the academic
programmes as rccommcnded by the Senate 1n its annual meeting,

(m) to exercise such other powers and perform such other functions
as may be conferred or imposed on it by this Act and Statutes, Ordinances and
Regulations made thereunder

19 'The Research Council —(1) Rescarch Council shall consist of the

followmng members, namely.— ,

(1) Durcctor of Rescarch who shall be the Chairman of the Council,

(1) Directors of all Schools,

(1) One senior faculty member who 1s a recognized guide from each
School nommated by the Vice-Chancellor,

E — .
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(1v) Duircctor of cach Regional Centre,
(v) Onc representative of Indian Council of Agnculture Rescarch,
(vi) Onc representative of MOLS,

(vi1) Onc representative of fishery industry nominated by the
Vice-Chancellor, and

(vin) the Vice-Chairman of the Planning Board, Government of Kcrala
or representative of the Board nominated by him

(2) Research Council shall be responsible for formulating rescarch
policics, 1dentifying thrust arcas, advising possible funding agencics and
monitoring and rcporting the progress and quality of rescarch to the
Vice-Chanccellor from time to time

(3) The Rescarch Council shall meet at least once in six months

(4) More than half of the total number of members of the Rescarch
Council shall form the quorum for a meeting of the Council

20. The Schoois —-(1) The University shall have the following Schools,
namcly -

(1) School of Aquaculture and Biotcchnology,

(1) School of Tisheries Resource Managemgnt and Ilarvest
Technology,

(1) School of Aquauc Tood Products and lechnology.
(1v) School of Ishery Environment,
(v) School of Occan Studics and Icchnology,
(v1) Schoot of Ocean Engincering and Underwater Technology,
(vi1) School of Management and Lntreprencurship, and
such other schools as may be prescribed from time to time,

(2) Each school may comprise such departments and with such syllabi of
subjccts of study as may be prescnibed )

(3) FEach school will have a Director appointed as per Statutes

(4) lhc Director shall be the Chicf Fxccutive of the School under him
and shall be responsible for the faithful observance of the Statutes, Ordinances
and Rcgulations reclating to the School and for the organization and for carrying
out tcaching, rescarch and extension work 1n the school
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(5) In carrying out teaching, rescarch and extension programmes, the
Director shall work 1n close co-operation with the Heads of Departments,
Director of Research and Director of Extension.

(6) The Dircctor shall have financial powers for the day to day and .

routinc functioning of the School

21 School Governing Council —(1) The School Governing Council shall
consist of the following members, namely —

(1) Darector of the School, who shall be the Chairman,
(n) Hcads of all Departments of the School,
{in) Scmor most T'cacher of cach Department,

(1v) Finance Officer or ms represcntative not below the rank of
Assistant,

(v) not more than five experts 1n the ficld nominated by the
Vice-Chancellor in consultation with the Director

Providced that such cxperts shall be invited only when the agenda includes
discussion on curriculum revision

(2) The School Governing Councii shall meet at least oence 1n a month

(3) More than half of the members shall form the quorum of the
Councii

22 Powcrs and Functions of the School Governing Council —'—-(l) All
policics regarding academic and administrative matters of the School shall be
taken in the meeting of the School Goverming Council

A}

(2) The School Goverming Council shall oversee and approve proposals
from the Departmental Governing Council in all academic matters including
cxammations and results thereof

(3) The Director shall carry out the decisions of the School Governing
Council and co-ordinate the functions of the departments in the best interest of
the School and the University

(4) The School Goverming Council shall prescribe the gualifications of
the cxamincers and approve the panel of examiners for external examinations

(5) The Director shall appoint examiners and conduct the external
cxaminations

—— —ttna .
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(6) The School Governing Council shall meet at least once 1n three
months or as and when rcquired to review the academic activitics and to take
decisions on nced based curricular changes

(7) ‘The School Governing Council shall have adequate financial powers
for the functioning of thce various departments under the School including
power for strengthening the infrastructure, improving the tcaching and research
facilitics and for maintaining and opcrating rescarch vesscl

(8) Without prcjudice to the provisions in sub-clauscs (1) o (7), the
School Governing Council shall have the following powers, namely —-

(a) to proposc thc courscs of studics 1n the institutions maintained
by thc Unmiversity,

(b) to propose the quahifications of teachers in Schools and other
institutions mamtaincd by the University,

(c) to propose the quahifications of students for admission to the
various courses of studies and to thc cxaminations and the conditions under
which cxemptions may be granted,

rd

(d) to makc proposal for instruction and traiming 1n such branches
of lcarning as 1t may think fit,

*(¢) to makc proposal for the institution of Professorships,
Rcadcrships, Lecturcrships and other tcaching and rescarch posts required by
the University,

(1) to propose schemes for the constitution or reconstitution of
departments for tcaching, research and cxtension cducation based on the
proposals received from the Department Governing Council,

(g) to exercise such other powers and perform such other functions

as may be conferred or imposcd on 1t by this Act and Statutes, Ordmiances and
Recgulations made thercunder

23 Departments —(1) FEach School shall have such number of
Departments as may be prescribed from time to time

(2) Each Decpartment shall have a Ilcad whose appointment, powers
and duties shall be such as may be prescribed by the Statutes

+ (3) The Ilead of the Department shall be the Executive Ticad and shali
be responsible for the faithful obscrvance of Statutes, Ordinances and
Regulations relating to the Department and for the organization and condutt of
teaching, research and extcnsion work 1n the Department under him
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(4) The Head of the Department shall also be responsible to the
Dircctor of School for the teaching. rescarch and extension programmes
entrusted to his Department

24 The Department Governing Council —(1) All permanent teachers of the
concerncd Department shall be the members of the Department Governing
Council

(2) All policies regarding the academic and administrative matters
pertaiming to the Department shall be taken in a meeting of the Department
Goverming Council

-~

(3) The Dcpartment Governing Council shall prescribe the
qualifications of thc cxaminers and approve the pancl of examiners for internal
cxamination

(4) The Head of Department shall implement the decisions of the
Department Governing Council after duc approval by the concerned bodies

(5) The Head of Dcpartment shall appoint cxaminers, and conduct the
imtermal examination

(6) Thc Department Governing Council shall design the syllabus and
make proposal regarding the courses of study in the Department to the School
Goverming Council

(7) The Department Governing Council shall meet at least once 1n a
month or as and when required to review the academic activities and to suggest
nced based curnicular changes

25 The Faculties —(1) The faculties shall be the principal academic
co-ordination authorities of the University 1n respect of studies and research in
the subjects included in the faculty and also in respect of studies and rescarch

in multi-disciplinary faculties

(2) The University shall have such faculties as may be prescrnibed by the
Statutcs

(3) A faculty shall be constituted, divided or combined with another
faculty or abolished only with the approval of the Academic Council

(4) Lhe faculty shall comprise such subjects as may be prescnbed by the
Statutes

(5) The faculty shall consist of the following members, namely —

(1) the Dean— Ex-officio Chairperson,
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(1) the Chairperson of cach Board of Studies for the subjects
comprisced n the Faculty,

(m) onc member of cach Board of Studies to be clected by the
members of the Board of Studies from among thecmsclves out of whom at least
onc shall bc a postgraduatc teacher, and ’

(1v) two subject cxperts, preferably {rom outside the State,
nominated by the Vice-Chanccellor

(6) The term of mcmbers of a faculty shall be three years or such
pcriod as may be prescribed by the Statutes

26 The powers and functions of FFaculties —{1) The faculty shall have the
following powers and functions, namcly ——

(a) to consider and rcport on any matter referred to it by any Council
including the University Governing Council, Acadecmic Council or Planning
Commuttce,

(b) to consider and approve rccommendations of the Board of Studies
in the faculty on matters not affccting any other faculty,

(c) to consider and make recommendations 1o the.Academic Council on
academic matters within ats purvicw which affect any other faculty or facultes
or which involve admustrative or financial implications,

(d) to consider and recommend to the Academic Council introducuion
of new courses, inter-disciphinary courses and short-term traming programmecs
rcferred to 1t by the Board of Studies or Board of Inter-disciplinary Studics. f
any, constituted by the Statutes,

(c) to cnsure that rules and guidclines framed for the following matters
by thc Academic Council arc implemented —-

(1) long-term curriculum development,
(1) faculty dcvclopment,
(m) tcaching or lcarning matcrial dcvelopiment,

(1v) rcscarch 1in cducational matters with particular reference to
colleges,

(f) to plan organmisation of intcr-dcpartmental and inter-faculty
programmcs 1n consultation with the Board of Swudics and other faculties,

-
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(g) to recommend to the Academic Staff College and the Academic
Council regarding organization of continuing fisheries/continuing occan studics
cducation, refresher and orientation courses for teachers of Umiversity especially
for the revised or newly introduced or inter-disciplinary courses of study,

(h) fo picparc and submit the annual report of the funcuoming of the
faculty to the Vice-Chancellor, and

(1) to consuder any other academic matter which may be referred to 1t

27 Constuution of Comnuttees —Every Authonty shall have the power to
appoint commitices which may, unless otherwise provided 1n this Act or the
Statutes, consist of the members of the Authority, and such other persons as 1t
may think fit

28 Provisions relating to membership in Authorities.—(1) Save as
otherwisc provided 1n this Act, any casual vacancy among the members, other
than cx-officto members of any Authority or body of the University shall be
filled, as soon as may be convement, by nominated or elected members whose
placc has become vacant, as the case may bc and the person nominated or
clected to such casual vacancy shall be a member of such Authonty or body for
the remaming period for which the person whose place he fills would have been
a member

(2) The University Governing Council may remove any person from
membership of any Authonty or body of the Unmiversity on the ground that such
person has been convicted of an offence involving moral turpitude

Provided that no order for icmoval shall be passed against any person
without giving him an opportumity of being heard.

(3) Any person who 1s a member of any Authority of the University,
other than the University Governing Council as a representative of another
body, whether of the University or not, shall retain his membership 1n the
Authority only so long as he continues to be a member of the body from which
he was nominated or clected and continue thereafter till his successor 1s duly
nominated or elected

(4) 1f any question arises as to whether any person has becn duly
nomtnated or elected as, or 1s entitled to be, a member of any Authority of the
University. the question shall be referred to the Chancellor whose decision <hall
be final
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29 Svings of validity —(1) No act or proccedings of any Authorty or
other body of the Umiversity shail be invalid imerely by rcason of any defect n
the constitution of such Authority or body or the existence of a vacancy or
vacancics among 1ts members or by recason of a person having taken part in the
procecdings who 14 subsequently found not to have been entitled to do so

(2) Save as otherwisc. provided in this Act, all acts done and orders
passed 1n good faith by the Universny or any Authority or body of the
University shall be tinal and no suirt shall be instituted against or damage
ciammed from the Univeraty or sach Authenty o body for anything donc or
purporicd to be donc 1n pursuance of this Act, Statutcs, Ordinances and
Regulations made thercunder

(3) No suit, prosccution or other procccdings shall he against any officer
or other craployee of the Umiversity for any Act done or purported to be done
under this Act or Statutes or Ordinances or Regulations made
thercunder without the previous sanction of the Umiversity’ Governing Council

(4) No Officer or other employee of the University shall be liable 1n
respect of any such Act in any civil or criminal procecdings, 1f the Act was
donc in good faith and 1n the course of the exccution of the duties or in the
discharge of functions mmposed by or under this Act

Cuapirr 1V
OHTICERS

. 30 Officers of the University - - |he following shall be the Officers of the
University, namciy —- )

() the Chancellor,
(u) the Pro-Chancellor,
(m) the Vice-Chanceller,
(1v) the Pro-Vice Chancellor,
(v) the Deam
(vi) the Regastrar,
(vii) the linance Officer,
(vin) the Umversiiv ngincer,
(x) thc Librar:an,

P
(x) thc Dwcctor of Rescarch,

{x1) the irector o1 Extension,

377403472011°DTP
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(xu} thc Controller of Examinations,
(xm) Dhrector of Schools,
(xav) Ilcads of Dcpartments, and

such other Officers 1n the service of the Umversity as may be prescribed 1n the
Statutces -

31 lhe Chancellor —(1) The Govemor of Kcrala shall, by virtuc of his
Office, be the Chancellor of the University

(2) The Chancellor shall be the Head of the University and shall, when
present, preside over the mectings of the Umiversity Governing Council and the
convocation of the Umversity

(3) No honorary degree or distinctions shall be conferred by the
University upon any person without the approval of the Chancellor

(4) 1hc Chancellor shall excrcise such other pO\;vcrs and perform such
other functions as may be conferred or vested in the Chancellor by or undcr
this Act or Statutes.

32 The Pro-Chancellor —(1) The Minister in-charge of the Fisherics
Department of the State shall, by virtue of his office, be the Pro-Chancellor of
the Umversaity )

(2) In the absence of the Chancellor or during his nability to act, the
Pro-Chanccllor shall excreisc all the powers and perform all the functions of the
Chanceltor tnciuding presiding over the convocation of the University.

(3) _The Pro-Chancellor shall also exercise such powers and perform
such functions of the Chanccllor as the Chancellor may, by order in writing,
dclegate to the Pro-Chanccllor and such delegation may be subject to such
restrictions and conditions as may be specified 1n such order.

33 [he Vice-Chancellor —(1) The Vice-Chancellor shall be a full-time
Officer of the University -

(2) The Vice-Chanccellor shall be appointed by the Chanccellor on the
advice ol the Sclectton Commuttec consisting of onc person nominated by the
Governing Council of the University, one person nominated by thc Government,
Director Gencral of the Indian Agricultural Rescarch or his represcentative

Provided that the nomince of the University Governing Council shall not be
from among thc members of that Councd or an employec of the University

Provided further that the sclection commuttec shali submit a panel of
mcmbers not exceeding threc to the Chancellor unanimously:

-
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Provided also that if the advice rendered by the Sclection Commuttee 1s not

unanimous, the Chanccllor may accept the opinion of the majonity of its
members

(3) lhe Vice-Chancellor shall be a2 person of eminent and cxpert 1in the
ficld of Fishencs or QOccan Studics  ~

(4) lhe Selection Committcec may formulate 1ts own proccdurc for
sccuring namcs of possible candidates for consideration and in consultation with
such individuals or bodics as 1t considers appropnalte

(5} Notwithstanding anything containcd in sub-scction (2), the first
Vice-Chanccllor shall be appoimnted by the Government for a period not excecding
five ycars on such terms and condiutions -

(6) The tcrm of the Vice-Chancellor shall be five years or ull he attans
the age of sixty five ycars, whichever 1s carlier Provided that he shall be cligible
for rc-appomntment :

(7) The cmolumcnts and other conditions of scrvice of the
Vice-Chanccellor shall be such as may bc prescribed

(8) lhe Vice-Chanccllor may, by wniting under his hand addressed to
the Chanccllor, resign s office

(9) The resignation of the Vice-Chanccellor shall be delivered 1o the
Chanccllor ordinarily at Icast sixty days prior to the date on which the
Vice-Chancellor wishes to be rehieved from his office, but the Chancellor may
rclicve him carhicr

(10) ‘T'he resignation of the Vice-Chanccllor shall take cffect from the
datc of rchef )

(11) In thc cvent of a temporary vacancy occurs 1n the Office of the
Vice-Chancellor, or 1if the Vice-Chancellor 1s, by rcason of 1llncss, absence or for
any othcr rcason, unablc to excrcisc the powers and perform the dutics of his
officc, the Chancclior shall make nccessary arrangcmcrfts in consultation with the
Pro-Chanccllor for exercising the powers and performing the dutics of the Vice-
Chanccllor until a Vice-Chanccllor appointed undcr the provisions of this Act
assumes officc '

(12) Where the post of Vice-Chanccllor falls permanently vacant, cither
by rcsignation or otherwise, the vacancy shall be {illed in accordance with the
provisions of sub-scction (2) and the Vice-Chancellor so appointed shall hold
officc for a full tcrm of five ycars
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34 Powers and duties of the Vice-Chancellor—(1) The Vice-Chancellor
shall be the principal executive and academic officer of the Umversity and
Ex-officio Chairman of the University Governing Council and of the Academic
Council and shall 1n the absence of the Chancellor and the Pro-Chancellor,
prcside the convocation of the University and confer degrees on persons
cniitled to recerve them

(2) The Vice-Chancellor shall exercise general control over the affairs
of the Universily and shall be responsible for the due mamntenance of discipline
in the University -

(3) lhe Vice-Chanccllor shall convene mectings of the University
Governing Council and the Academic Council.

(4) The Vice-Chancellor shall ensure that the provisions of this Act,
Statutes, Ordinances and Regulations made thereunder are observed and shall
have all the powers necessary for that purpose

(5) The Vice-Chancellor shall be responsible for the presentation of the
budgct cstimate and the statcment of accounts and the balance shcet to the
Untversity Governing Council

(6) The Vice-Chancellor may take any action in any emergency which
i his opinton calls for nunmediate action and shall 1n such a case and at the
carliest opportunity thereafter report the action so taken to the officer or
authonty or body who or which would ordinanly have dealt with the mafter

(7) Where any action taken by the Vice-Chancellot under sub-section
(6) attects any person 1n the service of the University to his disadvantage, such
person may prcfer an appeal to the University Governing Council within thirty
days from the datc of receipt of such notice ot the action taken

(8) The che_—Chaﬁcellor shall give effect to the orders of the University
Governing Council regarding the appointment, suspension and dismissal of
officers, teachers and other employees of the Umversity

(9) The Vice-Chancellor shall on the basis of recommendation of the
Govemning Council and subject to budget provision permit the officers to travel
outside the State and abroad in connection with various functions of the
Untversity

(10) The Vice-Chancellor shall be responsible for the proper
administration of the University and for close co-ordination and integration of
teaching, rescarch and extension cducation.
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(11) Subject to ratification by the University Governing Council, the
Vice-Chanccllor shall have pawcer to suspend tcachers and other employecs of
the Umiversity and to take disciplinary action against thcm

t

(12) The Vice-Chanccllor shall excrcise superviston and control over the
rcsidence and discipline of students

(13) Examuncrs for conducting cxaminations and prcparing qucstion
papers shall be appointcd from a pancl approved by the Board of Examinations

(14) The Vice-Chanccellor shall constitute a vigilance squad for
inspecting University Lxaminations

(15) Tthe Vice-Chancellor shall exercise such other powers as may be
prescribed by the Statutes and Rcgulations

35 The Pro-Vice Chancellor.— (1) The Chancellor shall, in consultation
with the Vice-Chancellor appoint an eminent person mn the ficld of I'isheries or
Occan Studics as the Pro-Vice Chancellor of the Umiversity

(2) The term of Pro-Vicc Chanccllor shall be five years or till he attains
the age of sixty years, whichever 1s carher, provided that a person shall not be
appointed as Pro-Vice Chanccllor for morc than two consccutive terms

(3) lhe Pro-Vicc Chancellor shall be a full-ime salaricd officer of the
University and the terms and conditions of his scrvice including pay and
allowancc.shall be such as may be determined by the Government

(4) When the Office of the Pro-Vice Chancellor falls vacant or when
the Pro-Vice Chanccllor 1s, by reasons of illness or abscnce or any other cause,
unablc to perform the duties of his Office, the Chancellor, upon the
recommendation of the Vice-Chancellor, may appoint a suitable person to perform
the dutics of the Pro-Vice Chancellor till the Pro-Vice Chancellor resumes office or
thc ncw Pro-Vice Chancellor duly appointcd assumecs office, as the casc may bc

(5) Notwithstanding anything contained 1n sub-clausc (1) the first
Pro-Vice Chancellor shall be appointed by the Government for a period not
cxceeding five years on such terms and conditions

36 Dean —(1) A pcrson not below the rank of Professor and having
cducational qualificauons and teaching cxperience_as may be prescribed by the
Statutc may appoint as the Dcan of the Faculty

(2) Decan shall be an acadenuc officer of the University



i 94

(3) Decan shall be responsible for attaining academic progress, keeping
standard of teaching providing tramning to teachers and implementing academic
policics approved by the Academic Council

(4) Dean of cach Faculty shall be nominated by Vice-Chancclior from
the members of the Faculty

(5) Dcan shall be responsible for convening the meetings of the
Faculty in consultation with the Vice-Chancellor, 1f 1t 1s necessary, and shall be
the Chairman of such mecting

{6) Dcan shall be responsible for formulating policies and devclopment
programmes of the Facultiecs and submit them before the concerned authonties
for considcration

(7) Decan shall be rcsponsible for implementing decisions of Scnate,
"Goverming Council and Academic Council 1n connection with the Faculties and
for the academic devclopment of the Faculty

(8) Decan shall be responsible for taking decision on the complats of
students 1n the matters of cnrolment, qualification, migration, scholarship,
studentship of freeship, extension of tenure and admission to University
Ixamination subject to directions and restnctions of the Vice-Chancellor

(9) Dean shall have the power to conduct continuing enquiry 1n the
mattcr as directed by the Academic Council, 1f the University Department of any
other institution conducting enquiry and reported their finding before the
Academic Council regarding the uregularities occurred tn the matters connected
with the academic progress of the constituent faculties

(10) Dean shall have power to prepare proposals for fellowships,
scholarships and other ‘distinctions related to the constituent faculties and the
samc may bc submitted for the consideration of the Academic Council "

37 The Registrar —(1) The Regstrar shall be a full-ime salaned officer of
the Umversity'and shall be appointed by the University Goverming Council n
accordance with the Statutes ‘

(2) The salary and allowances payable to the Registrar shall such as
may be prescribed

(3) *The Recgistrar shall be responsible for the duc custody of the
records and thc common seal of the University )
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(4) Thc Rcgistrar shall be cx-officio Sccrctary of the Umversity
Governing Council and the Academic Councii and shall be bound to place before

cach such authonty all such information as may bc neccssary for the transaction

of its business
L]

(5) The Registrar shall rcceive applications for entrance to the
University, and shall kecp permancnt rccords of all courses curricula and other
information as may bc deemed nceessary by the Academic Council

(6) The chlstra} shall be responsible for mantaming a permancnt
record of the academic performance of students of the Umversity including the
courscs taken, grades obtained, degrees awarded pnizes or other distinctions
won and any othcr items pertinent to the academic performance of the students

(7) ~!1he Regastrar shall perform such other duties as may be prescribed

or which may be assigned by the Umiversity Goverming Council or the Vice- '
Chanccllor

(8) The Registrar shall have ovcrall supervisory responsibility of the
University examinations and declaration of results thercof

(9) Notwithstanding anything contamed in sub clause (1) the first

Registrar shall be appointed for a period not exceeding S5 years on such terms
and conditions

38 The Finance Officer—-(1) The Finance Officer shall be a full-ime
salaricd officer of the University and shall be appointed by the University
Governing Council on such terms and conditions as 1t may deem fit

(2) The Finance Officer shall managc the funds and investments of the
University and shall advise with regard to its financial policy ©

(3) The Finance Officer shall be responsible tp the Vice-Chancellor in
the preparation of the budget and statement of accounts of the University

(4) The 'mance Officer shall be responsible to the Vice-Chancellor for
cnsuring that no expenditurc not authorized in the budgcet 15 incuired by the
University and shall disallow any expenditure which may contravenc the terms of
any Statutc or Ordinance or for which provision 1s requited to be, but not made
by the Statutcs or the Ordinances

(5) 'The Finance Officer shall be responsible for revisions of the budget
when such revision 1s required 1n the interests of expediting new programmes or

.for any other reason and for cxpediting the approval of the budget
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39 The University Engineer —(1) The University Engineer shall be
appotinted by the Unmversity Governing Council 1n accordance with the Statutes

(2) The salary and allowances and other conditions of service of the
University Enginecr shall be such as may be prescribed.

(3) The Umversity Engineer.shall be the general custodian of all the
propertics of the Umiversity and shall have the following duties, namely —

(a) to make arrangements for the constructions and maintcnance ot
the buildings and other structurcs of the University,

(b) to makc arrangements for the purchase and maintenance of
machincry and other equipments necessary for the purposes of the University,

(c) to maintain the lawns, grounds and gardens of the University
Campus, and

(d) such other duties as may be assigned to him by the
Vice-Chanccllor

(4) The University L:ngineer shall, in the discharge of his duties, be
responsiblc to the University Goverming Counci!

40 The Librarian —(1) The Libranan shall be appointed by the Univeraty
Governing Council in accordance with the Statutes and shail be responsibic to
that Council for the purchase, cataloguing, mamtenance, 1ssuance and receipt of
books and journals and for sll other matters including digital system concerning
the Library

(2) The salary and allowdances and other conditjons of service of the
Librarian shall be such as may be prescnbed

41 The Controller of the Examinations —(1) The Controller of
Examinations shall be appointed by the Vice-Chancellor on the recommendation
of a Sclection Committee constituted for the purpose 1n such a manner as may
be prescribed by the Statutes  The Controller of Examinations shall be a
full-time salaried officer of the University and shall work directly under the
control of the Vice-Chancellor

(2) The term of appointment of the Controller of Examinations shall be
for a period of five years and shall be eligible for rc-appointment

(3) The qualifications and experience for appointment as Controller of
l.xaminations shall be such, as may be prescribed by Statutes

(4) The Controller of Examinations shall be the Principal Officer
" 1in-charge of ‘the conduct of examinations and tests of the Unwversity and
declaration of their results and shall discharge his functions under the

superintendence, direction and gurdance of the Board of Examinations

»
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(5) Thc Controller of Lxaminauons shall bc the Mcember-Scerctary of
thc Board of Lxaminations and of thc Commattces appointed by the Board,
except the committees constituted for appointment of paper-sctters and examincers

{6) Without prejudice to the gencrahity of the provisions of
sub-scciion (4), the Controllet of Examinations shall be responsible for making all
atrangements pecessary for holding examirations and tests and declatanon of
results

7y the Contieller shall exeroise sach other powers end perforin such
other dutics as may be prescribed by the Statutes or assigned to tne C ontroller,
by thc Board of I'xanmnations from timc 1o tinc

42  The Ducector ofRexew'ch ~-(1) lhere shall be a Director of Rescarch
who shall be a whole-imic salancd officer of the University

(2) I'hc Dhirector of Rescarch shali be appointea by the University
Goverming Counctl 1in accerdance with the Statutes

(3) 1lhe salary and aliowances and other conditions of service of the
Director of Rescaich shall be such as may be presciibed

.(4) lhc Durccror of Resedrch shdll be responsible for the dircction and
co-otdination of rescarch programmes set forth v Secuor 46 2nd for the efficient
workmg of the 1escarch centres '

(5) The Dircctor of Rescaich shall be responsible for all matiers
connccied with cxtemally funded projects following a single window clearance
system .

(6) ‘The Director of Rescarch shall cxercise such powers and periom
such dutics as may be confcrred or imposed on him by the Statutes

43 The Dwrector of Eatenston.— (1) Fhere shall be a Director of Lxtension
who shall be a whole-time salaned officer of the University

(2) 1hc Dncctor of Extension shail be appointed by the Umiverssty
Goverming Council 1in accordance with the Statutes

(3) I'he salary and allowances and other conditions of service of the
Dircctor of Extension shali be such as may be prescribed

(4) lhe hrcctor of 'xtension <hall be recponsible for the 1achanes and
QOccan Studies Lawcnsion Tduisation Programnic- as ~et lorth in Sccuon 47

(5) Ihc Dirccion of Extensier shall cacraise such pevers end peiform
such duties as may be conicrred or naposed vn him by the Sidtutes

23496201 /D1p - N
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44  Durector of School —(1) There shall be a Director for each School who
shall bc appointed in such manncr as may be prescribed

Provided that the Umiversity Goverming Council may direct that a Dircctor
shall be in-charge of more than onc School

(2) he Director shall be a full-ime salaned officer of the University
and <hall hold office for such period as may be prescribed

(3) 1he Dircctor shall be paid such salary and allowances subject 1o
such conditions of service as may be prescribed

(4) The Dircctor shall be the Chief Excecutive of the School and
Chanman of the Schonl Governing Council under him and shall be responsible to
the Vice-Chancellor for the faithful observance of the Statutcs, the Ordinanccs
and Rcgulations rclating to the School le shall work in close liaison with other
ofticers including the Director of Rescarch and Extension and shall generally
work through the Heads of Departments of Schools and School Governing

. ounc:}

(5} The Drirector shall discharge such other duties and perform such
other functions necessary for the proper funcuomng of the work of his school

as may bc assigned to him by the University Governing Council,

45  [Ileud of Department — (1) Each dcpartment shall have a Head whosc
appomiment. powcers and dutics shall bc such as may be prescnibed by the
Statutes

(2) lhe Head of the Departinent shall be the Exccutive Head and shall
be responsible for the faithfil observance of Statutes, the Ordinances, and the
Regulations relating o such Departments and for the organization and conduct
of the teachmg, rescarch and cxicnsion work ol the Department under mm

i

{3) ihc Hcad of the department shall also be responsible to the
Director of School for the teaching, rescarch and extension programmes
entrusted 1o s department

46 Remuneration of Officers and Employees -+-No Officer or employee of

the University shail accept trom any source any remuncration save as may be
provided tor in the Statulcs -

- ———— e - -
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Charnr V

RLESHARCIT AND 1LXTENSION LDUCATION

47 Research Programme for Iisheries and Ocean Studies —(1) Subject to
thc provisions of this Act and the Statutes, the University shall cairy out
rcscarch throughout the State primanly .n allied ficlds {or the purposc of
cncouraging fish farmers and for the benefit of the Pishermen Community of the

Statc and shall, for this purposc. cstablish 1 isherics and Occan Studies Rescarch
Centics

(2) [he University shall, through its isheries and OQccan Stwudics
Rescarch Centres, be the principal agency controthing rescaich activities in
Lisheries and Occan Studics in the State

L3

(3) lhc junisdiction over all rescarch programmes, rescarch stations,
facilitics, personnel and budgets assigned to the Kerala Agricultural University
concerncd with rescarch in Fisherics, Occan Studics and allicd ficlds of study
immediately before the commencement of this Act shall be transferred to the

University according (o icrms mutually agreed upon between the University and
the Government

(4) Thc Central Government arstitutions of rescarch in 1hishenies, Ocean

Studics and allied ficlds 1 the Statc may be transferred to the University
according to terms mutually agreed upon between the Umversity and the Central

" Government

48  [isherwes and Ocean Studies Latension I'ducation Programme —-(1)
The isheries and Occean Studies Extension Lducauon Programme shall be
developed under the gmidance of the Director of Extension

(2) Subjcct to thc provisions of this Act and the Statutes, the
University shall make available usciul information bascd on the findings of
rescarch to the fish farmers, fishermen and cntreprencurs lhroug,h the concerned
Government Department

(3) T'hc Government shall transfer to the University nccessary
personnel, facihtics and funds to conduct cducational activitics 1n accordance
with a plan mutually agreed upon between the University and the Government, |

49 Co-mrdination of functions —(1) The Vice-Chancellor shall, in
consultation with the appropnate officers of the University, take such steps as
may bc necessary for the full co-ordination of tcaching, rescarch and cxicnsion
activitics of thc University
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(2) Ihc Vice-Chancellor shall bc responsible to sec that conditions arc
crcated for making maximum fcasible progress un the deveclopment of new
mmformatton and tcchnology in Fisheries and Ocean Studies

{3) The Vice-Chancellor shall be responsible to sec that there 1s
appropriate inter-iclation of the different curricula and courses offered 1n the
different Schools of the Umiversity so as to avoid unnecessary duphication of
functions between Schools and to provide the students with the best courses
aud Lastruction {acultics feasible within the resources of the Umiveraty

(4) the Umversity shall develop 1ts programmes of rescarch and
cxicnsion cducation keeping tn view the needs ot the State and provide
appropriale technical support and consultative service to Government Department
and other agencies engaged 1n bisheries and Occan Studies development work

Cuaprirr VI
APPOINTMEN{ OF [TACHERS, OITFICERS AND STAFF

50 Appointment of teachers officers and staff - (1) Subject 1o the
provisions of this Act and the Statutes the mcmbers of the staff of the
Univeraity shall be appointed by the University Governing Council

bacept the officers under sectuon 30, the appointment of non-teaching
staff of the University shall be conducted thiough Kerala Public Service
Comn‘ncmon

(2) Lxcept in cases otherwisc provided for 1n this Act and the Statutes.
cvery  salaried officer ana  tcacker of the Umversity shall be
appoinicd under a written contract.

(3) The contract shall be lodged with the Vice-Chancellor and a copy
thercof shall be furnished to the officer or teacher concerned.

(4) Fhe contract shall not bc inconsistent with the provisions of this
Act and the Statutes for the tume being in foree i relation to the conditions of

SLIVICE

{5) 1hc procedure for sclection of officers, tcachers and other
cmployces of the University shall. unless otherwise provided for in this Act, be
such as may be presceribed

———
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(6) THe normal retirement age of thc Dean, Dircctors of Schools,
Director of Research, Director of Fxtension, Director of Regional Centres,

Profcssors and other catcgorics of tcachers of the University shall be sixty

ycars .

{7) lhc normal rctircment age of officers of the University other than
the Chancellor, the Pro-Chancellor, the Vice-Chancellor and those specificd in
sub-scction (6) shall be fifty five ycars

51 Reservation of appointments —T'he rules for the reservation of
appointments to posts under the Government in favour of the Scheduled Castes
or Scheduled I'mbes and other backward classcs of citizens shall apply 1n the

casc of appomntment of the teachers, non-tcaching staff and other employees of
the Umiversity

Cuaricr VI
ADMISSIONS AND O1HER MAITLRS Rl LATING 10 S} UDLNTS

52 Admussions and Examinations —(1) Subjcct to thc rcscrvation policy
of the Government for the weaker scctions of socicty, admission to all courses 1n
thc Unmiversity departments, colleges and schools shall be made on the basis of
competitive ment in accordance with the rules, 1f any, made by thc Government

Provided that where rules have been framed by the Government 1n the
interest of the students of the entire State, the University shall adopt and

publish thc same 1n the Gaczette, at lcast six months before the beginning of any
academic scssion

Provided further that having regard to the maimtenance of disciphine, the
authority concermned shall have the power to refuse admission to a student

(2) At the beginning of cach academic year, the University shall
preparc and pubhsh an academic calendar for all programmes including a
Schedule of Examinations

Provided that no examination or result of an examination shall be held
invalid only for the reason that thc Umversity has not followed the Schedule

53 Selection of students for sports, cultural and other activities — The
University shall provide in the Statuies provision to cnsure that the students
sclected to represent theiwr classes. colleges or the Umiversity, as the casc may
be, for sports, cultural and all other activitics arc selected entirely on the basis
of ment
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54  Residence of students —Students shall reside in hostcls maintained by
the University or approved by the Director of Students Welfare, subject to such

conditions as may be prescribed

55 Enrolment of students.—A pcrson to be enrolted as a student of the
University shall possess such qualifications and fulfill such conditions as may
be prescribed by the Statutes

56  Dusciphinary powers and discipline among students —(1) All powers
relating to discipline and disciplinary action 1a relation to the students of the
University departments and institutions and colleges, maintained by the
Universaty, shall vest in the Vice-Chancellor .

(2) The Vice-Chanccllor may, by order, delcgate all or any of his
powecrs under this Act to such other officers or body as he may nominate or

crcate 1n that behalf

Cuaennr VIII
DEGREES AND CONVOCATIONS

57 Conferring of degrees, diplomas and certificates —(1) The Governing
Counctl may nstitutc and confer such deprees, diplomas, certificates and other
academic distinctions as may be recommended by the Acadenuc Council

(2) The Governing Council may consider and recommend to the
Scnate, the conferment of an honorary degree or other academic distinctions on
any pcrson without requiring him to undergo any test or examination on the
soic ground that he, by rcason of his enunent position, attainments and public
scrvice, 1s a {1t and proper person to reccive such degree ot other academic
distinctions and such recommecendation shall be decmed to have been duly
passcd by a majority of not less than two-third of the members present at the
mecting of the Scnate, being not less than one-half of 1ts total membership

Provided that thc Goverming Council shall not entertain or consider any
proposal 1n that behalf without the prior approval of the Chanccellor, obtained by
the Vice-Chancellor ‘

(3) The Governing Council may take a decision on the proposal of the
Senate and the Senate shall not entertain or consider any proposal 1n that behalf
without the prior approval of the Chancelior, obtained by the Vice-Chancellor

(4) T'he convocation of the Umiversity shall be held at least once
during an academic year in thc manner prescribed by Statutes for conferring

degrees, postgraduate degrees or diplomas or for any other purpose
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Cuariir IX
GRII:VANCL REDRLSSAL Ml :CI IANISM

S8 Grievances Redressal Commutice -—{1) There shall be a Gricvances
Redressal Committee in the University to deal with the gricvances of tcachers
and othcr cmployces of the University, constitucnt colleges and institutions
managed by the Unrversity, to hecar and scttlc grievances as-far as practicable
within a rcasonable penod of not more than six months and the committee shall
make a report 1o the Governing Council '

(2) It shali be lawful {for the Gricvances Rediessai Commutilee to
cntertain and consider gricyances or complaints and report o the Governing
Council for taking such action as it dcems fit and the decisions of the Governing
Council on such report shall be final

(3) T'he Gricvances Rediessal Coinnmtice shall consist of the following
mcmbers, namcly — ’

(1) the Pro-Vicc Chancellor Chairperson

(n) two mcmbers of the Scnate clected
by the members of the Senatc from
among themschves, one shall be .
a women Mcmbers

() thrce members of Govermng Council
clected by the members of the Governing
. Counctl from among themsclves one shall

bc a women Members

(iv) thc Repgistrar Mcmber Sccretary

(4) The Regstrar shall not have the night to vote

59 Board of Adjudication — (1) There shall be a Board of Adjudication
for hcaring the gnevances and complaints of the students on academic mattcrs
concermng the examnation, cvaluation, results and other related matters referred
to 1t by any authority of the Umversity :

(2) [hc Board shall consist of the following members, namely --
(1) Pr(’)-\/:cc Chanccllor Chamn'an,

(1} Dcan of a | aculty nonunated
by the Vice-Chancellor Membel

(m) Three Mcmbers of the Governing
Council nominated by the
Vice-Chancelior Mcmbers
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(3) The procedure for recerving complaints and settlement thereof shall
be as may be prescribed by the Statutes .

60 University Appellate Tribunal -(1) The Government shall constitute an
Appcllatc Iribunal for the purposes of this Act .

(2) The Appellatc liibunal shall be a judicial officer not below the
rank of a District Judge nominated by the Chancellor in consultation with the

High Court :

(3) The term of office of the Appellate 1ribunal shall be thice years
from the date of its nom:nation

(4) The Appellate Tribunal shall have the power to make regulations
consistent with the provisions of the Ordinance with the previous sanction of
thc Government for regulating its procedure and disposal of 1ts business  The
rcgulations so madc shall be published 1n the Gazette

(5) The rcmuneration and other conditions of service of the Appellate
Trnbunal shall be such as may be prescribed by the Statutes

6l Ba: ()fJuu;d.-cnon of Cnil Courts —No Civil Court shall have
jurnisdiction to settle, decrde or deal with any question or to determine any
mattcr which 15 by or under this Act required to be settled, decided or dealt with
or to be determined by any authority or person under this Act

Charrrr X
FUNDS AND ACCOUNTS

62 Pension, Provident Fund ctc —(1) Thc University shall consutute for
the bencfit of the officers, teachers, other non-teaching statf and other
cmployces of the Unjversity such pension, insurance and provident fund
schemes as 1t may dcem fit 1in such manncr and subject to such conditions as
may bc prescribed '

(2} Where any such pension, nsurance or provident fund has been
constituted by the University, the Govemment may declare that the provisions of
the Provident Fund Act, 1925 (Central Act 19 of 1925) shall apply to such fund
as 1f it were a Government Provident Fund

Provided that the University shall, in consultation with the Finance
Commuttec constituted under sccuon 63 nvest the provident fund amount 1n
such manner as i1t may determine
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63 Umversity funds and grants --{1) The Umversity shall have a General
fund to which shall be credited,—-

(a) 1ts incomce from fces, cndowments and grants, 1if any,_and

}

(b) other reccipts and donations from building agencics

(2) T'he Unwversity shall form a 1 und called the Foundation 1und {rom
contributions and giants madc by the Central Government and the
Government of Kcrala for being credited to that fund and such
othcr sums from the University as may be credited to the said fund

(3) The moncys in the Youndation 1und shall be invested in the
sccuritics mentionced or rcferred to 1n clausces (a) to (d) 9!' scction 20 of the
Indian Irust Act, 1882 (Central Act 2 of 1882)

(4) Thc University shall furnish such statcmoents, accounts, reports
and other particulars as the Government may rcguire rclating to any
grant madc by thc Government and shall takc such action and
furnish such statements, accounts, rcporls and other particuldrs
rclating to the utiftzation of any grant within such time and in such manner as
thc Government may dircct .

(§) Tt shall be competent for the University, in furtherance of s
objcctives, to accept grants {rom the Government of Kerala or any other State
Government or donations under such conditions as may bc agrced upon
between the University and the grantor or donor

(6) The Umversity may have such other funds as may be prescrifed

(7) Thec General fund, the foundation fund and other funds of the
University shall be managed according to provisions laid down 1n the Statutcs

(8) The Government shall make non lapsablc lump sum grants to the
University every year as follows —- .

(a) a grant not less than the cxpenditure incurred in the
prcvious year by the mstitutions of the 1isheries and Occan Studics and other
Government and University Departments on such of the activitics as arc
transferred to the University, .

(b) a glant npt lcss than the cstimated net cxpenditure towards pay
and allowances of the staff, contingencices, supplics and scrvices of the
University other than that towards the activitics of the nstitutions reletred to 1n
clausc (a),

324062011 DY
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(c) a grant to mecct such additional items of cxpenditure, recurring
and non-rccurring as thc Government may decm necessary for the proper
functioming of the Umiversity

(9) The Government shall also makc a non-lapsable lump sum grant to
the University 1in respect of schemes included in the Five Year Plan and transfer
to the University, an amount cqual to the net outlay as shown 1n the annual
plan for thc implecmentation of schemes

(10) The Government may makc Adjustments for the anticipated
assistance from the Central Government and other agencies sponsoting such
schemces :

Providcd that such assistance shall come to the Umiversity direct and not
through the Government

64 Finance Comnuitee -—(1) The Unmiversity Governing Council shall
constitutc a Finance Committce consisting of the Vice-Chancellor, the Finance
Scerctary to Government, Higher Education Sceretary, Finance Officer and two
mcmbers chosen by the Unmiversity Governing Council, one from among 1ts non-
official members and the other {from among 1its cx-officio members who have
cxpertise in the ficld Fhe Finance Committee shall meet once 1n threc months

(2) The Financc Comm:tice shall have the following powers, namely —

(a) to cxamnc the annual accounts of the Unmiversity and to advisc
the Unuversity Goverming Council thercon,

(b) to cxaminc the annual budgct estunates of the Umiversity and to
advisc the University Governing Council thercon,

(c) to review the financial position of the University from time to
tinc

(d) to make recommendations to the Umversity Goverming Council
on all matters rclating to the Finance of the University,

(¢) to makc recommendauons to the University Governing Council
on all proposals involving cxpenditure for which no provision has been
madc 1n thc budget or which involve expenditure 1in excess of the
amount provided 1n the budget

65 Accounts and Audit —(1) The annual accounts of the Umiversity shall
be prepared by the Inance Officer under the direction of the Vice-Chancellor and
all the mioneys accrued to or rcceived by the University from whatever source
and all amounts disbursed and paid by the Umversity shall be entered in the

dccounts
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(2) T'he annual accounts of thc University shall be submiticd by the
Vice-Chancellor to the Government, which shall cause an audit to be conducicd
by thc Accountant General or the Dircctor of Iocal Fund Audit

(3) 1hc accounts when audited shall be printed and copics thercof
.togcther with the audit report shall be presented by the Vice-Chanecellor to the
Unmiversity Governing Council and the Chanccelior

(4) lhc University Governing Council shall submit a copy of the
accounts and audit rcport to the Government along with a statement of action
taken by the University on the audit report for the financial vear cnding on 31lst
March of the ycar, on or beforc the 1st day of March of succeeding year and
on rcceipt of the same, the Government shall immediately cause the same to be
laid on the tablc of the Legislative Assembly 1f 1t 1s in scssion, and 1f 1t 18 not i
session, 1n the next session immediately following such receipt

Cuariir XI
STATUILS, ORDINANCLS, RI-GULAITONS AND ORDERS

66 Statutes -——(1) Subjcct to the provisions of this Act, the Governing
Council shall have, 1n addition to all othcr powers vested 1n it, the power (o

make Statutes to provide for the admimstration and management of the affairs of
thc University -

(2) Statutes may provide for all or any of the following matiers,
namcly — -

(1) the powers and dutics of the officers of the University,

(11) thc constitution, powers and dutics of the authoritics of the
University not specifically provided for in this Act,

(1) the procedurc for the clection of members of the Scnatc, the
Govcerning Council, the Academic Counctl and other authoritics or bodics of the
University and all such other matters, rclating to these authorntics o1 bodies, as
may bc nccessary or desirable to provide,

(1v) confcrment of honorary degrees and holding convocation,

{v) the cstablishmcnt and maintenance of the Umiversity schools,
departmcents, mnstitutions, constitucnt colleges, instriutions of higher Icarning
centres for rescarch or specialised studics and hostels,

(v1) the principlcs governing the scniority and service conditions of
thc employces of the University,
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.

(vu) the provision for disqualifying members of the authorities,
bodics or committees of the Umversity,

(vu) abolition of University schools, departments or institutions,
constitucnt colleges and centres,

(1) qualifications, recruitment, workload, code of conduct, tcrms of
office, dutics and conditions of seivice, including periodic assessment of
tcachers. officers and other employces of the Umiversity, the provision of
pension, gratuity and provident fund, the manner of termination of their services,
'whcrcvcr applicable, as approved by the State Government,

(x) application of funds of the Unmiversity for fuftherance of the
objectives of the Umiversity,

(x1) conditions and procedure for the affihation of colicges or for
withdrawing the affiliation of colleges,

{(x11} the norms for grant of autonomy to University schools,
dcpartments, colleges and recognised 1nstitutions, subject to the approval of the
State Government,

(x11) acceptance and management of trusts, bequests, donations,
endowments and grants from individuals or organisations,

(x1v) provision of reservation of adequate number of posts of
teachers, officers and other employees of the University, colleges, and schools
for the members of the Scheduled Castes and Scheduled 1ribes and Other
Backward Classes in accordance with the Constitutional provisions and pohicy
of the Statc Government,

(xv) fixing of number of working days, number of actual days of
mstructions, holidays other than Sundays, vacation and terms n academic ycar,

(xv1) disciplinary action against tcachers, officers and other
cmployccs of the University, affiliated colleges and recogmsed institutions,

(xvn) the taking over or transferring, 1n public 1interest, of the
management of a college or institution by the University and the conditions for
such taking over or transfernng, subject to the approval of the State Government,
and

(xviil) any mattcr as may be prescribed by Statutes or which 1s
necessary to give effect to the provisions of this Act
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67 Procedure for making Statutes (1) Notwithstanding anything
containcd 1n this Act, the Government shall make the first Statute of the
University

v

(2) The Governing Council may, from timc to time, makc new
or additional Statutecs or may amend or rcpeal the Statutes referred to 1n
sub-scction (1)

. (3) The Statutc may bc made, amended or repealed by the Governing
Council mn the manncr heremafter provided,—

(1) The Goverming Council may takc into consideration the draft of a

Statutc cither moved by any mcember of the Council or on a proposal by the
Vice-Chancellor,

(1) The Governing Council, 1f tt thinks necessary may also obtam the
opinion of any officer, authonty or body of the Untversity in regard to any draft
Statute which 1s before 1t for consideration

Provided that, where any such draft Statutc pertains to academic matters,

the Goverming Council shall obtain the opinion of the Academic Council before
considcring the samc,

(1) The Governing Council shall not proposc the draft of a Statute or
of an amendment to a Statute affecung the status, powcrs or constitution of any
authonity of the University until such authority has been given an opportunity
of expressing an opinion upon the proposal and any opmion so cxpressed shall
bec in wnting and shall be considered by the Governing Council

(1v) Lvery Statute passcd by the Governing Council shall be
submuitted to the Chancecllor who may give or withhold his assent thercto, or
send it back to thc Governing Counci] for Tcconsideration,

(v) No Statute passed by the Governing Council shall be valhd or
shall comc 1nto force until assented to, by the Chanccllor

68 Ordinances —Subjcct 10 the conditions prescnbed by or under this
Act, the Governing Council may make Ordinances, 1o provide for all or any of
the following matters, namely —

(1) the condions under which students shall be admitted to courscs of
study for degree, diploma, certificate and other academic distinctions,
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(11) the fees to be charged for enrolment of students for attending such
courscs in the University and that for admission to the examinations lcading to
degrees, diplomas, certificate and other academic distinctions, and for
rcgistration of graduates and any other type of fecs to be charged,

(i) the conditions of residence, conduct and discipline of the students
of the Unmiversity, and action to be taken against them for breach of discipline or
misconduct, including the following --

(a) usc of unfair means at an cxamination or abctment thereof,

(b) rcfusal to appcar or give evidence 1n any authorised inquiry by an
officer 1n charge of an cxamination or by any officer or authority of the
University , or

(c) disorderly or otherwisc objcctionable conduct, whether within or
outsidc thc University,

(xv) the conditions govermung the appointment and dutics of examiners,

(v) the conduct of cxaminations and other tcsts and the manner 1n
which the candidates may be assessed or examiuned by the cxamuners,

(v1) the classification of teachcrs, staff strength in various dcpartments,
workload of tcachers and other staff in the University departments, colicges and
schools,

(vu) the inspection of colleges, recogniscd nstitutions, and hostels;

(vin) the mode of exccution of contracts or agreements for, by or on
bchalf of the Unmiversity,

(1x) the rules to be observed and enforced by colleges and recognised
institutions regarding transfer of students wherever necessary,

(x) the duties and functions of students’ associations and other
orgamsations i colleges,

(x1) all other matters which, by or under this Act or Statutes, arc to be
or may be, provided by Ordinances, and

(xn) gencrally, all matters for which provision 1s, 1n the opinion of the
Governing Council, necessary for the exercisc of the powers conferred or the
performance of the duties imposed on any authority of the University under
this Act or Statutcs
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69. Proceduie for making Ordinances -—-'he Governing Council may make,
amcnd ot repeal Ordinances in the manncr heretnafter provided,—

(1) No Ordinanccs conccrming the matters referred to in clauses (1) to
(v1) of sccuon 67 above, or any other matter connecied with thc maintenance of
the standards of tcaching and cxaminations within thc University, shall be

madc by the Goverming Council unless a draft thercof has been considered by
the Academic Council,

(11) The Goverming Council shall not have the power to amend any drafi
proposcd by thc Acadenic Council under clause (1) above, but may rcturn it to
the Academic Council for reconstderdtion, 1n part or in whole, together with any
amendments which the Goverming Council may suggest

(111) All Ordinances madc by thc Governing Council shall have effect
from such datc as 1t may direct, but cvery Ordinance so made shall be submitted
to thc Chanccllor within two wecks The Chanccllor shall have the power to
dircct the Governing Council, within four wecks of the receipt of the
Ordinanccs, to suspend 1ts opcration and he shall, as soon as possible, inform
thc Governing Council of his objcction to 1t Iic may after recciving the
comments of thc Goverming Counctl cither withdraw the order suspending the
Ordinances or disallow the Ordinances and his dceision shall be final

70 Regulatrons ~(1) Subjcct to provisions of this Act, the Statutes and
Ordinances and the approval of the Governing Council, the Academic Council
may make regulations in the manner prescribed by Statutes, providing for all or
any of the following matters, namely -

(1) the courses of studics and the conduct of cxaminations,

(11) the admisston of students to the various courses of study and to
the cxaminations,

(1) thc qualifications of tcachers,

(1v) thc appomntment and prescniption of dutics of the Boards of Studics
and cxamincrs,

(v).rccognition of cxaminations, degrees and diplomas of the
Universities as cquivalent to the examinations. degrecsand diplomas of the
Umwversity, and

(v1) all other matters which under the provisions of this Act, the
Statutes and the Oidinances arc to bec madc. or may be, prescribed by the
Rcgulations
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(2) All regulations made under this Act shall have effect from
such datc as the Academic Council may direct, but every Regulation so madc
shall be laid before the Governing Council durning 1ts next succceding meeting

71 Orders —(1) The University Governing Council shall have power to
1ssuc orders not inconsistent with the provisions of this Act, Statutes,
Ordinances and Regulations made thercunder for the guidance and working of
Schools and Commuttces, Colleges and other bodies under the provisions of this
Act or the Statutcs, Ordinances and Regulations made thercundcer and for
rcgulating the proccdure and conduct of business of any Authonty of the

Umversity -

(2) All such orders shall have cffect from such date as the University
Goverming Council may direct

(3) The Unmiversity Governing Council shall have power to cancel or
modify any such order

72 Publication in the Gazette.---All Statutes, Ordinances and Regulations
madc under this Act shall be published in the Gazette

Cuaricr XI1
MISCELILANEQUS

73 Transfer of certain colleges and institutions to the University.—
(1) Notwithstanding anything contained 1n the Kerala Agnculture University Act,
1971 (Act 33 of 1971), the Statutes, Ordinances, Regulations or Orders madce
thereunder, Colleges of Fisheries of Kerala Agriculture University shall, as from
such datc as the Government may by notification 1n the Gazette specify, be
disaffiliated from the Kcerala Agriculture Umiversity and shall be maintained by
thc Kcrala University of I'shenes and Ocecan Studics, as constituent units

(2) The control and management of the institutions specified in sub-
scction (1) shall, as from the datc notified under that sub-section, be transferred
to the University and all propertics and asscts and habilities and obligations of
the Government 1n rclation thercto shall stand transferred to, vest 1n, or devolve

upon, the University

(3) The control and management of all research and educational
institutions of the Departments of Ishenes and Ocean Studies 1 the State shall,
as from such date or dates as the Government may by order spccify, be
transfcrred to the University, and thereupon all the propertics and assets and
habilitics and obligations of the Government in rclation to such nstitutions shall
stand transferred to, vest in, or devolve upon, the University




—————— —— ———— ———

=T

113

(4) Lvery person cmployed 1n any of the mstitutions specified in sub-
scction (1) or 1in any of the mmstitutions referred to 1n sub-scction (3) immediately
before the date specificd in the notiication under sub-scction (1) or the date
spccified 1n the order under sub-section (3) n rclation to that nstitution, as the
casc may be, shall, as from that dldtc, become an employce of the University

Provided that the Government may within a period of six months from the
datc specificd 1n the notification under sub-scction (1) or in the order under sub-
scction (3) with the concurrence of the Unmiversty, --

(a) direct that any peison who has so become an employee of the
Umiversity shall cease 10 be an ecmployee of the Umversity and shali become an
employce of the Government, 1f 1n the opinien of the CGovernment the
continuance of such person as an employce of the University has the effect of
depriving any other person who has superior claim and who 18 willing to he
appointcd 1 the employment of the Universuty, or

(b) transfcr to the Unmiversity any employee of the Governmient who
on the date specifiecd in the notification undcer sub-section (1) or wn the order
under sub-scction (3), as the casc may be, 1s eligible to become an employec of
the Unmiversity and who has supertor claim than any other person who has
become an employee of the University on that date

Provided further that, 1f 1in the opimion of the Universitv, any person
employed 1n any of the mnstitution referrcd to 1in sub-section (3) unmediately
beforc the date spectfied 1n the order under that sub-section n rctation o that
institution or any person transferred to the Untversity under the preceding
proviso, 1s not suitablc, the University may move the Government within a
period of two years from the date specificd 1n the sard order or the date of
transfcr of the person to the University, as the casc may be, to take back such
person 1o the scrvice of the Government, and thereupon the Government shall
take back such person to thc scrvice of the Government

(5) If any person employed in any of the colleges specified in sub-
scction (1) does not possess the qualification prescribed for the corresponding
post 1n thc University, a post of thc same cadrc as he was holding immiediately
before the date spectfied in the notification under the said sub-scction shall be
crcated n the Umversity for accommodating such person

(6) Subjcct to the provisions of sub-scctions (4) and (5), the
remuncration and conditions of service of any person referred to 1in sub-section
(4) shall not be less {avourable thar those (o which that person was entitled
immediately before he became an employce of the University

(7) Notwithstandimg the transicr ¢f ¢ person to the University under
sub-section (4), any proccedings mtiated by the Government against such

PRACYICRR RN WILY of o
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person before the date of such transfer may be continued by the Government as
if such person has not become an employee of the Untversity, and the
University shall bc bound to give effect to the decision taken by the
Government 1n such proceedings

74 Protection of acts done tn good faith —No suit or other legal
proceccdings shall be insututed against or mamntamed or damages claimed from
the Umiversity or its officers, authoritics or bodies for anything done or orders
passcd. or purporting to have been done or passed in good faith and 1n
pursuance of the provisions of this Act and the Statutes, Ordinances and
Rcgulations madc thercunder

75 Transitory provisions —Notwithstanding anything contained 1n this Act
ot the Statutes, Ordinances or Regulations made thercunder any student of any
college specified 1n sub-section (1} of section 72 who 1s studying for any
cxamination of the Kerala Agncultural University shall be permitted to complete
his coursc and preparation thercof. and the University estabhished under this Act
shall makc airangements for holding for such students, examination in
accordance with the curnicula of studies of the Kerala Agriculture Umversity
until hc completes the said course of studics

76 Nomunations of first set of Authorities —-(1) Notwithstanding anything
contained 1n any othet provisions of this Act, the first set of all the Authoritics
of the University shall be nominated by the Chancellor as soon as may be after
the pubbication of this Act 1n the Gacsctte

(2) A mcmber of any Authonty nominated under ‘sub-section (1) shall
hold office for a period of three years from the date of such nomination or till
thc members of the corresponding authority are elected or nominated, as the
casc may be, under the provisions of this Act, whichever 1s earlier.

77  Delegation of powers —The University Governing Council may
dclcgate to any Officer or Authority of the University any of the powers
confcrred on 1t by this Act or by the Statutces, to be exercised subject to such
restrictions and conditions as may be prescribed

78  Iurst Statutes and Ordinances —Notwithstanding anything contained 1n
this Act, the first Statutes and the first Ordinances of the University shall be
made by thc Government

79 Powers of Government to make Rules —(1) The Government may, by
notification 1n the Gazette, make rulcs. not mconsistent with the provisions of
this Act, for the purposc of exercising the powers and discharging thc dutics
conferred or imposcd on the Government by this Act

[T U
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(2) Every rulec made undcr this section shall be lard, as soon as may be
after 1t 1s made, before the Legislative Assembly, while 1t 1s i scsston for a total
pcriod of fourteen days which may be comprised 1n onc scssion or 1n two
successive scssions, and if, before the expiry of the session in which it 1s so laid
or the scssion immediately {ollowing, the Legislative Assembly makes any
modifications 1n the rule or decides that the rule should not be made, the rules
shall thercafter have cffect only 1n such modificd form or, be of no cflect, as the
casc may bc, so howcver that any such modification or annulment shall be
without prcjudice to the validity of anything prceviously done under that rule

80 Removal of difficulties —(1) If any difficulty arises 1n giving cffcct to
the provisions of this Act, Government may, by order pubhished in the Gacette,
do anything not inconsistent with the provisions of this Act, which appcars to
them to be nccessary or expedient for removing the difficulty

Provided that no order shall bc made under this section aficr the expiration
of three yecars from the datc on which this Act comes mto force

(2) No ordcr madce under sub-scction (1) shall be questioned in any
Court of law on the ground that no difficulty as 1s referred to 1n the said sub-
scction existed or was required to be removed

+

(3) Every order published under this scction shall, as soon as may be
after 1ts publication, be laid before. the Legislative Assembly, while it 1s 1n

- scssion for a total pcriod of fourtcen days which may be comprised 1in one

scssion or 1n two successive scssions, and 1, before the cxpiry of the session 1n
which 1t 1s so laid or thc scssion immediatcly, following, the Legislative
Asscmbly makcs any modsifications 1n the order or decides that the order should
not be made, the order shall thereafier have cffect only 1n such modified form or,
be of no cffect, as the case may be, so however that any such modification or

annulment shall be without prejudice 1o the validity of anything previously donc
undcr that ordcer. .

81 Repeal and Saving —(1) The Kerala Umversity of INsheries and Occan
Studics Ordinance, 2010 (56 of 2010), 1s hereby repealed

(2) Notwithstanding such rcpeal. anything donc or any action taken under
the said Ordinance. shall be decmed to have been d%lc or taken under this Act




